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PART I
LEGISLATIVE DEPARTMENT
Notification :

The 20th September, 1993

No. Leg. 14/93. -The following Act of the Legislature of the
State of Haryana received the assent of the Governor of Haryana on
the 15th September, 1993, and is hereby published for general
information | —

(Haryana Act No, 14 of 1993)
THE HARYANA PRIVATE LOTTERIES PROHIBITION ACT, 1993

AN
ACT

to prohibit all private lotteries and the lotteries authorised by the
States, Union Territories Administrations or the Government
of India and State Lotteries, which are run or organised
by private persons, partics or promoters except those which
are organised by any State Government, Union Territory
Administration or  the Government of India Itself within  the
territory of the Stet of Haryana.

_ Beit enucted by the Legislature of the State of Haryapa in the
Forty-fourth Year of the Republic of India as follows !

1. This Act may be called the Hary.na Private  Lotteries
Prohibition Act, 1993,

2. In this Act, unless th, context vtherwise requires,. -

(@) “agent” meurs and includes main stuckist or by what-
ever name called wh. m y be an individual or a group of
petsons or a Compaay r gist. red under the Companies
Act, 1956, or a partnership firm entrustud with the
responsibility of gale of lotrery tickets on  agency basis
on behalf of the State Government, Union Territery
Administrati. n, Government of India, Institution, Socicly
or Club;

(b) clottery” means a scheme for distribution of prizes by
lot or caance to those persons participating in
the chances .f a prize by pucc asing tickets or coupons
and includes raftley;

-(0) “private lottery” m.ans a lottery which is not being
crganised by a G.vernmeot itsclf;

(d) **promot r” in relution t.  a lottery includes an organi-
sef or any person  having control «n the conduct of
a lottery;
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(e) <‘ticket” includes in relation to any lottery or proposed
lottery any dicument evidencing the claim of a person to
patticipate in the chances of the littery,

3. Notwithstanding any agrecment or contruct entered into by the
Staty Governments, Univn Turritories Administrations, Government of
fudia, Institutions, Societics or Clubs with any person, party or firm,
no persoa shall deal with in the trade or business ..f lotteries or be
an agent or promoterin respect of any lottery nor shall he sell, distri-
bute or purchase any 1ttery ticket within th terriiory of State of
Haryana, excupu tisuss as have been o) gunized by .oy State Govern-
mer}t, Uniun Territory Administration or  the Government of [ndia
ith\. i_

4. No person with a view to th prom.tion or conduct of any
lottery except tie lowteries which aie being o)gunised by any State
Government, Unfon Territory Administraiion or the Government of
India iiself, shall

(a) print ur publish wny ticket, coupon or other document
fur we intie lottery; or

(b) sotbor disteib t0 or offer or advertise for sale or distribu-
tion or have in his possewi--n for the purp.se of sale or
distribution any tickw, conp 1 or wther document for
use in the lotiery ; r

(¢} prini. publish or distribute or have in his possession for the
purpose of publication or distribution,—

(i) any advertisement of the lottery ; or

(if) any list (whether complete . ¢ not) of prize winners in the
lottery ; or

(ifi) any such matrer descriptive of, or otherwise relating to the
lotery as is calculated to act as an  inducement to persons
to paticipate in that L tie-y .

(d) brng o invite ery posen (o xnd ‘nto the tenitories of
Haryana State for the ~uw pca of sale or distribution, any
ticket, coupon or other document for use in, or any advertisc-
ment of the lottery ; or

(¢) send o attempt to send, out of the State of Haryana, any
money os valuable things rece:ved in respect of the sale or
distribution of any ticket, coujen or other document for
use in the lottury ; or

(/) use any premises or cause <t knowingly p.rmit any premises
to be used lor purpose connected with the promotion or
conduct of the lottery ; or
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(g) cuuse of procure or mtempt to procure any person to do
any of the abive mentioned acts.

5. (J) If the person committing an offence under this Act is a 8:){:1?’?;1’}«:@. by
Company, the Company as well as every pers.n who was incharge of, '
and responsible to, the Company for the conuuct of its business at
the time of the commission of the offence, <hall be de.med to be
guilty of that offence und shall be liable to be pioceeded ugainst :

Provided that nothing in this sube-section shall render any such
person liable to uny punishment if he prover that tic off nce was
committed  without his knowledge or that he cxepcised all due
diligence to prevent the commission of such offcnce.

(2) Notwithstunding anything containgd in  sub-scction ()
where an offence under this Act his been commined by a Company
and ir is proved that the offcnce hus been committed with the
consent or connivunce of, or that thy commizsion of the offence is
attributable to any neglect on the part of dany director, manager,
secretary or other officer of the Company, such director, manager,
secretary or uther officer shall ulso be deemed to be guilty  of that
offence and shall be liable to be procceded against,

Explanation—Fur the purpose of  this section—:

(@) ‘Company’ mcans any body corporete apd includes a
tirm or other ussuciation of indiviouals ; and

(b) ‘dircctor’ in relution to  y firm is 4 partner in the
firm. -

6. (J) It shall be luwful for uny police officer nct bilow the Powar of entey
rank of a Deputy Supuintendont of Policc  autnori.cd by the State and search,
Government in tnis behalf by general or special order in writing :—

(a) to enter, if ngeessary by force, whether by day or night,
with such assistince 4s he consfders nocessary, any premises
which he has rgasonto suspect are being used for purposes
connected with the prowmotion cr 4 conduct of any lottery
cxcept the lutieries which urg  being organised by any
State Government, Union Territory Administration or the
Government of India itself, in contraventicn of the
provisions of this Act ;

(b) tpscaruh the premises und the person whom he may
find thecein ;

() tu take into custody and produce before a magistrate all
such persons whom he has reason to  believe to be guilty
of an offence punishable under this Act or against whom
a reasonable  complaint has been made or  credible
information hus been received ur 4 reasonable suspicion
exists of their having becn concerned with the user of such
premiscs for purposes connected with or  with the promo-
tion or condiet of any lutrery except the lotterics which
arg being organised by any Stute  Government, Union
Territory Administration  or the Government of India
itself, in contravention of the provisions of thiy Act § and
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(d) to seize all things found therein which are intended to be
used or reasonably suspected to have been used in connec-
tion with such lottery,

(2) All scarches under this section shall be made in accordance
with the -provisions of the Code of Criminal Procedure, 1973,

7. Any person who contravenes any provision of this Act, shall
be punished with a rigorous imprisonment for a term which may
extend to three years or with fine which may extend to twenty

thousand rupees, or with both,

8. The offences under this Act shall be cognizable and mon-
bailable.

T. P. GARG,

Secretary to Government, Haryana,
Legislative Department,



